ORISSA ORDINANCE Ne. 2  QF 1970 ,
THE ORISSA LAND REFORMS (AMENDMENT) ORDINANCE 1970

f
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oo [Promul ater by the Govemor of Orissa on the an July 1970
pub!tsked in an extraordinary issve of the Orissa Gazette .
dated the 7th July 1970 ]

T ORDINANCE
' ’ TO AMEND THE ORISSA LAND RBFORMS\ACT, 1960 .

wHEREAS the Leglslamre of the Sta-te of Orissa is not in session: -« '

? . f' . AND WHEREAS the Governor of Orissa is satisfied that circums-
' tances exist which render it necessary for ‘him to take immediate
action to amend the Orissa Land Reforms Act, 1960 in the manner

heremafter appeanng ;

: .i?,j L NOW, THEREFORE, in exetcxse of the powers conferred by
T T clause” (1) of Article 213 of the Constitution, the Governor of Orissa 15
.  pleased o make’ and promulgate the following Ordinance in the -
v _-Twenty-first Year of the: Repubhc of Indla —_ : '

B Short ﬁﬁe . 1. (1) This Ordinance may be called the Orlssa Land Reforms
and o= (Amendment) Ordmance, 1970 -

-mt

.

(2) It shall come 111t0 fofoe at ‘once. : "

 Amendment 2. In section 22 of the Orissa Land Reforms, Act, 1960 for Orims _ Act
gmnzz.the proviso occurring after syb-section | {4) the follnwmg PIOVISO mons\eo
16 of 1960, shall be substituted, namel}' —

o l“Prowded that nothmg in sub-sections (l), (2] and (3) shall
" - 3pp y— .

(@) to any ‘transfer by way of mortgage executed in favour L ‘
of any scheduled bank within the meaning of the Reserve ~ . ' 1
‘Bank of India Act, 1934 or in favour of any bank 02 of 1984 -
 which ‘' the Orissa Co—operatwe Societies  Act, 19620msa4m |

_ apphes, .and o o 963, -
(b) to any transfer. by a .membei of the Scheduled Tnhes
S mthm a Schcduled Area.”_ -

» e o ey S.S. ANSARI |
Dated_the 2nd July 1920-- L L GOVERNOR OF ORISSA
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